cevTRAL ADMINISTRATIVE TRIBUN AL P RIN CIP AL BEN CH
R, a.No, 237/97

IN

oA Nol.31 of 1997. . N

»~

Neu Delhi: this the /€ gctober,1997.

{ON 'BLE MR, S.R.ADIGE, VICE cHal A1 aN (R)
mN BLE DR.A. VFDA\!ALLI, maser(d)

1. shri Braham Prakash s/o shri Har). Slngh 1

2, shri Mohinder singh- §/o shri Ani Chand,
go th selected as peons in the Officse

of the’ Reglonal providence Fund DJmmlSSlOI'IBI‘,
Bhavistya Mldhl Bhawan, Sector 15=-4,

Faridabad ( Haryana ) ...Revmu applicants.

Jersus
_—-—.-»———

‘4, Union of India through

secretary to the 0o vt, of India,
Ministry of Labour, ghram Ghakti Bhawan,
New DBlhi = 01, '

2. The Cent‘ral provident Fund Commissioner,
provident Fund ODrganisation,
Bhikaji Cama Place,
New Dslhi = 66,

7. The Regional Provident Fund Oammissioher,
Bhavashy a Nidhi Bhauan, ,

gector 15-;\, S
Faridabad ( Haryana) «e + oo« Raspondents,
O RRER(BY CIRCULATION)

8Y HON'BLE MR.S.R. ADIGE VICE CHATA1AN(A).

perused the Rp.
2. ~ None of the grounds taken theregin bring
it uithin the scope and mbit of Rule 22(3)(f)
AT act read with Order 47 Rule 1 PC under which

alone a1y judgment/order/decision can be reviswsd.

3. In the guise of an Rp applicant has sought-
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to reargue the entire case as iF it was an
app-eak which is not permissible in 1au 28
has been held by Hon 'ble Supreme ourt in
A. T,Shamma VS n.P.Sharma & OTSe aIR 1979 SC

1047,

4, The Ra 1is rejacteds

( DR.ALVEDAVALLI ) ( S.R.ADIGE ) -
mmMBer(d) - Vi CE cHAI A AN () -

/wa/




